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OPEN COURT 

CENTRAL ADf'l INISTRAT IVE TR !BUNAL 
ALLAHABAD BE NCH : ALLAHABAD 

ORIGINAL APPLICATION N0.486 OF 2003 
ALLAHABAD TH IS THE 7TH DAY OF MAY ,2003 

HON* BLE MR. JUST ICE R .R .K. TR IVEOI, VICEj·CHA IRMAN 

Smt. Poonam Singh, 
aged about 33 years, 
wife of Late Sri Parveen Kumar Singh,Chauhan, _ 
C8ntral Excise Inspector, 
R /o 23 Ganesh Puri Colony, 
Bhawaniganj, 
Lucknow. • ••••••••••• Applicant 

(By Advocate Shri s.K. Om) 

1. Union of· India, 
through Secretary, 
Central Board of Excise and Customs, 
New Delhi. 

2. The Chief Commissioner, 
Custom and Central Excise, 
Lucknow Zone, 
t.uck neu, 

3. Co,mmissioner, 
C8ntral Excise, 
Civil Lines, 
Allahabad. 

I 

4. Commissioner, 
Central Excise (Headquarter), 
Kanpur. •••••••••• R8spondents 

(By Advocate Sbr i P. o. Tr ipath i) 
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By this O.A. filed under section 19 of Administrative· 

Tribunals Act 1985, applicant has prayed for a direction to 

respondents to provide compassionate appointment ta the 

applicant under Rules. an any post suitable to Mer. 

2. The facts of the case are that the husband of the 

applicant Late Pr aveen Kumar Singh Chauhan was 1Ser ving 

as Inspector in Customs and Central Excise, Allahabad. H8 

died in road accident on 21.12.2000 •. The applicant made an 

application for~ppointmant1 as there was no bread earner 

in the family/bea~is: the applicant's husband &eft behind the 

ap;licant an.dtwo minor ch Ll.dr e ns aged about_ 3 and 1 years 

respectively. Learned counsel far the applicant has submitted 

that though the application was made on 21~01.2001, no 

action has been taken and applicant ·is facing great hardship. 

3; Considering the facts and circumst~nces, this O.A. is 

disposed of finally with a direction ta respondent na,2 ta 

take a dee Ls Lon on the claim of the applicant for appointm.ent 

on compassionate grounds within a period of three months from 

the date a copy of this order is filed. 

4.... There taill be no order as ta casts. 

/Neelam/ 


